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4 NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL :
—= L5 - :
W i) iR M‘ Q_c'/ b lex™ Qrder dated 1507,05
& P A M m Heard Mr.R.N.Mishra,ld.Counsel for the
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applicant amd Mr,U.B.Mehapatra, Ld .Sr.Standing

Counsel for the Respondents,
Mr.Mohapatra,ld,.Sr.Standing Counsel by

drawing 5"3’% motice to Amnexure-R/1, the erder

issued by the Ministry ef Health amd Family

Welfare (Department of I‘Iealth);Gaverment ef

India 6t4,23,12.84 has submitted that the
applicant has since beem posted as SMO in
CGHS, Bhubaneswar antil further erders and that
with the p;ssing o f this erder, the grievance'
of the appklicant has been fully redressed and
making this 0.A, inffu.ctueus.

Having heard both the parties and having
recard té the order dtd.23.12.a4, Annexure-?._/l,
and also being confirmed by the Ld,Counsel feor
the applicant that the' app licant haé since be=

centimuing as SMO,CCHS, Bhubaneswar, methine

-‘sugvivcs in £his O.A, for further adijudicatien

.and accordingly the sime. is dispesed ‘@f_ as ‘

infructuous, Ne cests,




